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L. In section 2(cb) proposed to be inserted in the principal Act by clause
4(D), the word “ fabricated” shall be deleted.

2. In section 2(da) proposed to be inserted in the principal Act by clause
4(2), the words “a fishing village” shall be substituted with the words “fisheries
village”,

BRYOIe Qg |
1. In clause 6,—
(a) In section 9A proposed to be inserted in the principal Act—
(i} in the marginal heading, for the word, figure and letter “and 9G”,

the word, figures and letters “9G and 9H” shall be substituted;




A (i) in sub-section (3), for the words «commencement of this Act”, the
words, figures and brackets «commencement of the Kerala Marine Fishing
Regulation {Arrieridment) Act, 2017(.....of 2017)" shall be substituted; _

(iii} in sub-section (4), for the words “commencement of this Act”,
the words, figures and brackets «commencement of the Act specified in
sub-section (3)” shall be substituted; .

(iv) in sub-section (5), for the figure and bracket “(4)”, the figure and
bracket “(6)” shall be substituted;

(v) in sub-section (6), for the figure and bracket “(3)”, the figure and
bracket “(5)” shall be substituted;

(b} in section 9E proposed to be inserted in the Act, -

(i) in sub-section (3), for the words “commencement of this Act”,
the words, figures and brackets “commencement of the Kerala Marine Fishing
Regulation (Amendment} ACt, 2017 (.......of 2017)" shall be substituted;

(ii) in sub-section (4), for the words «commencement of this Act”,
the words, figures and bracket “commencement of the Act specified in
sub-sectiqn (3)”shall be substituted;

2. In the proviso to sub-section 9A(4) proposed t0 be inserted in the principal
Act by clause 6, for the word “authorized” substitute the word “authorised”.

3. In section 9A(9) proposed to be inserted in the principal Act by clause 6,
after the word "registratio'n” the words “number and a”shall be inserted wherever
it pccurs.

4. In section 9E(8) proposed to be inserted in the principal Act by clause 6,
after the word “inspection”the words “of fishing net production unit”
shall be inserted.

5. In section 9 H (2) proposed to be inserted in the principal Act by
clause 6, for the word “authorized” the word «authorised” shall be substituted.

afi¥$Io md}sﬁ
1. In section 13A(9) proposed to be inserted in the principal Act by clause 7,
(i) for the words © if the Aci were not in force” , the words, letters,

figures and brackets «if the Kerala Marine Fishing Regulation (Amendment) Act,
2017 (.....of 2017) were not enacted” shall be substituted.
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(ii) for the words and brackets “Member (Co—ordina_tion) of the COLmag]”,
the words and bracket “Member (Co-ordination) of the State Fisksties
Management Council” shail be substituted,

2. In item (d) to section 13A(2) proposed to be inserted in the principal
Act by clause 7, for the word  “jurisdictionin” substitute the words
“jurisdiction in”.

3. In the item (e) to section 13A(2) proposed to be inserted in the principal
Act, for the words “ three fishermen” substitute the words “two fishermen and
one women from the same fishing village”.

4. The item(g) to section 13A(3) proposed to be inserted in the principal Act
by clause 7, shall be recast as follows:— _ :

“(8) One person having expertise in Marine Fisheries, nominated by the
Government - Member .,

5.1n the column(2) of item (g) to section 13A(4) proposed 1o be inserted in .
the principal Act by clause 7, after the words “from the” the word “recognized”
shall be inserted,

6. Item (i) of section 13A(4), proposed to be inserted in the principal Act by
clause 7, shall be recast as follows:—

“() One person having expertise in Marine Resource Conservation,
nominated by the Government - Member” :

7. In proviso to section 13 A(4), proposed to be inserted in the principal Act
by clause7, for the word “casemay” the words “case may”  shall be substituted,

n Ty a mueng:[

In section 17 proposed to be substituted in the principal Act, by clause 10-
(i) in sub-section (1), in the first proviso, for the words and symbol “and/or
licence”, the words “or licence or both” shall be substituted;

(i) in sub-section (5) for the words “shall be recovered”,
the words “may be recovered” shall he substituted.
allemomaoe Qidha f’

In section 24 (2) {a) proposed to be amended in the principal Act by
clause 11,——

(1) in item (en), “the words, letters and brackets “specified under sub-section
(12) of section 98" shall be omittad:
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‘9, .
(if) in item (e0), the words “shall be specified” shall be omitted;
(iif) in item (ep), the words “shall be prescribed” shall be omitted;
(iv) in item (eq), the words “shall be specified” shall be omitted.
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RFOURTEENTH KERALA LEGISLATIVE ASSEMBLY
Seventh Session
BULLETIN—PART I
(Brief Record of Proceedings)
Thursday, August 24, 2017
No. 91 _
The Assembly met at 8.30 a.m. with Mr. Speaker in the Chair.
Questions :

Four questions in the list of questions posted for the day were answered
orally.

Adjournment Motion :

After hearing the Chief Minister the Speaker withheld consent to the moving
of an adjournment motion given notice of by Shri X, C. Joseph and two other
Members regarding the serious situation reported to have arisen consequent on the
reported steps taken by the Minister for Health and Social Justice tc appoint a
person having alleged criminal background as a membey of Chief Rights
Commission and the remarks by the High Court of Kerala in this regard,

In protest against the attitude of the Government in this matter, the
Members belonging to Indian National Congress, Indian Union, Muslim League
and Kerala Congress (Jacob) boycotted the rest of the day's business. Members of
Kerala Congress (M), BJP and Shri P. C. George staged a walk-out.

Calling Attention :

Shri B. Satyan called the attention of the Minister for Welfare of Scheduled
Castes, Scheduled Tribes, Backward Classes, Law, Culture and Parliamentary
Affairs to the necessity to complete, in a time bound manner, the developmental
activities of Scheduled Caste/Scheduled Tribe settlements in the State under model
Ambedkar Village Project. The Minister made a statement thereto.

KNPP.1389/2017(i).




The Matters raised under Rule 304 :

The matters raised by Mernbers in the House under Rule 304 are listed below:
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The Ministers made statements on the respective subjects.
Presentation of Reporls:
The following Repotts were presented;

1. The Report of the Subject Committee - IX on the issues related to garbage
faced by the State and the steps for effective disposal of garbage.

2 The Second and Third Reports of the Commitiee on the Welfare of '
Non-Resident Keralites.

Legisiative Busipess:

(1) Introduction and further stages of the Kerala Approptiation (No.4)
Bill, 2017

pr. T. M. Thomas Isaac, Minister for Finance and Coir introduced the
Kerala Appropriation (No.4) Bill, 2017 and moved that the Bill be taken up for

consideration,

The following Members took part in the discussion :
Shri James Mathew
Shri R. Ramachandran

Shri O. Rajagopal




)

Shn C. K. Nanu

Shri P. C. George
Shri A. Pradeepkumar
Shri Mons Joseph

Dr. T. M. Thomas Isaac, Minister for Finance and Coir, replied to the points
raised in the discussion. Then the Kerala Appropriation (No.4) Bill, 2017 was
passed by the House,

Statement by Chier Minjster :

Rights Commission.
Legislative Business :

(2) Motion for consideration and further stages of the Kerala Marine Fishin

Regulation (Amendment) Bill, 2017 ag reported by the Subject Committee

amendment 19 Circulate the Bj for eliciting  public opinion  and
Shri R. Ramachandran ag authorised by Shri Chittyam Gopakumar moved another
amendment o recommit the Bill to the same Subject Committes and spoke, After

motion was adopted and the Bill was taken up for clause by clause consideration
and passed with the following amendments:

Clagse 4

L In section 2(cb) proposed 1o be inserted in' the principal Act by clause
41}, the word “fabricated” shall be deleted.
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. In section 2(da) proposed to be inserted in the principal Act by clause
42), the words “a fishing village” shall be substituted with the
words “fisheries village”. :

Clause 6
1. In clause 6,—
(a) In section YA proposed to be inserted in the principal Act,—

(i) in the marginal heading, for the word, figure and letter “and 9G”, the
word, figures and letters «9G and 9H” shall be substituted;

(ii) in sub-section (3), for the words «sommencement of this Act”, the
words, figures and brackeis “commencement of the Kerala Marine Fishing
Regulation (Amendment) Act, 2017(.....of 2017)" shall be substituted;

(iii) in sub-section (4), for the words “commencement of this Act”, the
words, figures and brackets «commencement of the Act specified 1n sub-section
(3)" shall be substituted,;

(iv) in sub-section (3), for the figure and bracket “(4)”, the figure and
bracket *(6)” shall be substituted;

(v) in sub-section (6), for the figure and bracket “(3)”, the figure and
bracket “(5)" shall he substituted;

(b) in section oE propoéed to be inserted in the Act, -

{i) in sub-section (3), for the words “commencement of this Act”, the
words, figures and brackets «commencement of the Kerala Marine Fishing
Regulation (Amendment} Act, 2017 {......of 2017)" shall be substituted;

{ii) in sub-section (4), for the words “commencermnent of this Act”, the
words, figures and bracket “commencement of the Act specified in sub-section
(3)" shall be substifuted;

7. In the proviso to sub-section 9A(4) proposed to be imserted in the
principal Act by clause 6, for the word «guthorized”  substitute the word

“anthorised”.
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3. In section 9A(9) proposed to be inserted in the principal Act by clg#e 6,
afier the word “registration”  the words “number and a” shall be inserted
wherever it occurs.

4. In section 9E(8) proposed tc be inserted in the principal Act by clauge 0,
after the word “inspection” the words “of fishing net production unj” shall be
inserted,

5. In section 9 H (2) proposed to be inserted in the principal Act by clauge
6, for the word “authorized” the word “authorised” shall be substituted.

Clause 7
L. In section 13A(9) proposed 1o be inserted in the principal Act by clause 7,

(i) for the words “ if the Act were not in force”, the words, letters, figures
and brackets “if the Kerala Marine Fishing Regulation (Amendmem) Act, 2017
{....of 2017) were not enacted” shall be substituted;

(ii} for the words and brackets “ Member (Co-ordination) of the council”,
the words and bracket “Member (Co-ordination) of the State Fisheries
Management Council” shall be substituted.

2. In itera (d) to section 13A(2) proposed to be inserted in the principal Act
by clause 7, for the word “ Jurisdictionin™  substjtute the words “ jurisdiction in”.

3. In the item (e) to section I3A(2} proposed to be inserted in the principal
Act, for the words “three fishermen”  substitute the words “two fishermen and
one women from the same fishing village”,

4. The item (g) to section 13A(3) proposed to he inserted in the principal Act
by clause 7, shall be recast as follows; —

“(g) One person having expertise in Marine Resource, conservation
nominated by the Government-Mempber .,

5. In the column (2) of item (g) to section 13A(4) proposed te be inserted in
the principal Act by clause 7, after the words  “from the” the word
“recognized” shall be inserted.




7

M Ttem (i) of section 13A(4)._proposed to be inserted in the principal Act by

clause 7. shall be recast as follows: —
inge Resource—Member“

« (i) One person having expertise in Mar
inated by the Government.

on 13 A{4), proposed 10 be i
the words “case may”

Conservation, nom
nserted in the principal Act

7. In proviso © secll
by clanse7, for the word “casemay’ shall be substituted.

Clause 10

tituted in the principal Act by clause 10,—

ection 17 proposed 1o be subs
the words and symbo

In s
ovise, for 1 “and/for

ection (1), in the first pr
shall be gubstituted;

(i) in sub-5
licence”, the words “or licence Of both”
{ii) in sub-section (3) for the words shall be recovered”, the words “may be
recovered” shail be substituted.

Clause {1

In section 24(2)2) proposed o be amended in the principal Act by clause 14,-
“the words, letiers and brackets “specified under sub-section

(i) in item (en),
shall be omitted;

{12) of section 9E”
(ii} in item {e), the words “shall be specified” shall be amined;
em {ep), the words ¢ shall be prescribed” .shall be omitted;

i) in i
the words “shall be specified”

(1v) in item {eq), shall be omitted.

tions of Breach of Privilege:
estion of breach

Ques
that following notices of qu

aker informed the House
aof the Chait

ideration
an wmosg,cﬂmﬂmmas ald
et eyl NSO 1D

THRWeSTYe
oAl IDRIRIN RO

The Spe

rivilege arc under the cons
ga@mgtnﬂm% @RS

of p
oy el QRS

Mm 11-5-2017-@d oyl of)
T a@eOYSEm Tube!

a@g‘l:mm%ﬂmmmwmma
aysaoallal yradl D RHHTIN

taudUT i emogiany.

nﬂmommomgmmﬂma

Al CETTY muEH

R el [:: B UbEloﬂeJmm{)Q AT

grmmﬂmmmﬂm" Wy ang®

-



(2} ecoesomipnr ~ml acsmsmag REELLTTH I 10-&201%e|
STV DIEIR O mY BROIDBEMSTOOHG] esiaunoe” M3 cmag"lnu‘lermEggz_;
adajdeqipote Sl T TES T MIZan Il AUheaiam)] UTP@ABAE rveaqy
ammrwmglmnn@m@ @Toam  msowiawen EYeRoafl 5 BiyGRINY 00
MGanymImilg. Ut D06 5600 BROUSIDSI0nRIT, emulesanaiay
w2 By @ULIG D N BmogTmg™

The House passed the motion moved by the Chier Minister tg adjourn the
House sine dje.

The Speaker made a brief review of the Seventh Session of the
Foorteenth Keraly Legislative Assembly.

National Anthem Was sung at the end of the proceedings,

The House adjourned sine dje at 2.28 p.m.

V. K. Bapy PRAKASH,
Secretary,




